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CENTRAL ADMINISTRATIVE mIBUNAL 

AI I AHABAD BENCH 

Original APpllcation No. 1571 of 1992 · .. 

Uma Kant Misra • • • • APPlicant 

versus 

Union of lodia and Ors •••• Respondents 

CORA\1: 

HCN 'BLE m.. JUSTICE B .c. SAKS ENA, V .c. 
HOO 'Bl.E. MR, S, DAYAL• MENBER (A) 

( By Hon. Mr. Justice s.c. Saksena. v.c. ) 

We have heard the learned counsel for the parties. 

The leained counsel for the parties concede that the OA 

can be disposed of 6n a short ground. The relief prayed 

for is to issue a direction to the respondent no.3 to 

t 

dispose of the representation, dated 16.4.92 • keeping 
I' 

in mind he has worked as E,D.B,P.M cfld the D.G.P&T circulars 

t.ated 19-. 8• ?B c11d 23. 2. 79. The other re iiefs are merely 
Ol l"\ 

consequential which will f01ltlow 1\_\_a decision of the 

appljcant 's representation. 

2. We, the.z:e fore, dispose of this OA with the direc-

tion to the respondent no.3 to decide the applicant's 

representation dated 16.4.92 keeping in view the d•pai-tmental 
C"-oct.~n'·~ 1\..~ c\u ..... , ~ 

cireulars.._made in the said representation. The representation 

11ay be decided within three a>nths from the date of -this 

order.~ A copy of the order be furnished by the applicant 

to the respondent no;3. The order •which the responcteat 
. on 

no.3 •ay M pass•/the representation shall be co•Qf1nica 

to the applicant at the earliest. Tb• O.A. 

disposed of with the directions given UOY 

~ 
A.M. 

Dated ; e.e,94 
Uv/ 
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